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Exemption given to Textile Mills from
obligation of producing controlied
Cloth

2986 SHRI Y. ESWARA REDDY:
‘Will the Minister of COMMERCE be
pleased to state-

(a) whether Government have de-
cided to exempt all textile mills from
the obligation of producing controlled
cloth; and

(b) if so, the {facts and reasons
thereof? .

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) Exemption from production of
controlled cloth has beer given for s
period of one year to those mills, in
the private and the puthe  sector,
which have shtown aczumulated fosses,
after accounting for reserves in their
latest balance sheer.

Wﬂtt:n Answers 88

{d) As the production of controlied
cloth involves an elemsnt of logs, and
the capacity of weak mills to off-set
such loss by producing non-controlled
cloth is limited, exempiion for a M-
mited period of ohe year has been
justifiably given,

Closure of Textilp Mills in West
Bengal

2088. SHRI TUNA ORAON: will
the Minister of COMMERCE be
pleased to stale:

(a) whether many textile milly in
West Bengal are facing closure; and

(b) if so, the steps taken to tone up
these milis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
(a) and (b), Owing to insufficient
supply of power, mills in West Bengal
are forced to close two shifts of work-
ing every week, but they are not fac-
ing closure.

State level Coordination Committees
for Banking

2989 PROF. NARAIN CHAND
PARASHAR: Will the Minister ot
FINANCE be pleased to state:

(a) the names of States in which
State Level Coordination Committees
for Banking have been set up along-
with the names of such among them
as have included the M.Ps. in these
Committees; and

(b) the namey of Stateg (i) which
have not set up these committees so
far or (ii) which have not associated
MPs on the committees constituted
by them?

THE MINISTER OF STATE IN-
CHARGE OF THE DEP.
OF REVENUE AND BANKING (SHRI





